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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No. 91/2024/EZ
(Earlier O.A. No. 140/2024/PB)

Saubhagya Ranjan---=-----ceceeeeeeee_____________ Applicants(s)

State of Odisha 8 Org. ---es-scsmscocmcmciii oo Respondent(s)

Affidavit on Behalf of the Opposite Party/Respondent No. 04 State
Environment Impact Assessment Authority (SEIAA), Odisha

1. Shri Prem Kumar Jha, IFS, son of late Dr. Harihar Jha aged 56
years, at present working as Director Environment-cum-Special

Secretary to Govt. in Forest, Environment & Climate Change /\ z

Department and Member Secretary, State Environment Impact \J".l
Assessment Authority, Odisha, do hereby solemnly affirm and é
state as follows.
|
. That [ am the deponent in this affidavit and I have been duly
authorized to swear this affidavit on behalf of the Opp. Party
N0.04 before this Hon’ble National Green Tribunal,

hat, I have gone through the original application order dated.
24.05.2024 & 06.08.2024 and understood the contents thereof.
[ am well acquainted with the facts of the case and the relevant
official records. Any contention, allegation or averment not dealt

with in the present affidavit shall be construed as denied.

y

MEMBER SECRETARY
State E.ILA Authorit
, Bhubaneswar

Orissa
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4. That, in reply to the averments made in point no. O1 in Para-02
of O.A. No.140/2024 /PB and petition of Saubhagya Ranjan Dash
and other villagers addressing to Hon’ble NGT, Principal Bench,
New Delhi letter dated 28.08.2023, the deponent humbly
submits that the SEIAA, Odisha vide its letter no. 2409 /SEIAA
dt. 31.08.2021 has issued Environmental Clearance (EC) for
Bhatimunda River Sand Quarry over an area of 12.34 acres or
4.993 Ha. at village-Bhatimunda, Tahasil-Tangi-Choudwar, Dist-
Cuttack in favour of Tahasildar, Tangi-Choudwar for extraction
of 2000 cum of sand in the 1st year subject to submission of
annual rate of replenishment study (ARRS) report after one year
i.e. after 15t October 2022. Copy of the EC letter is attached in

Annexure-I.

S. That, in reply to the averments made in point no. 02 in the Para-
2 of O.A. No.140/2024/PB and petition, the deponent humbly (\ ‘i
.submits that the SEIAA, Odisha vide its letter no. 4038/SEIAA \

dt. 22.02.2022 has issued Transfer of Environmental Clearance

MEMBER SECRETARY
State E.lLA Authority

(EC) in favour of Sri Sachin Kumar Sahoo, the successful
bidder/lessee for Bhatimunda River Sand Quarry as per
recommendation of Tahsildar, Tangi-Choudwar with the same
terms and conditions of original EC was issued on dated

31.08.2021 subject to condition that pending carrying out of the

study & submission of the replenishment study report, this
clearance is being granted in an adhoc manner and liable to be
j revoked after one year i.e. after 31st December, 2022 if
\Q?WMENL?/ satisfactory replenishment study report is not submitted. The
submission of Annual Rate of Replenishment Study (ARRS)
report after one year is obligatory for the project proponent. (Copy

of the Transfer of EC is attached in Annexure-II.)

Orissa, Bhubaneswar




3 so

6. That, in reply to the averments made in point no. 03 in the Para-
2 of O.A. No.140/2024 and petition, the deponent humbly
submits that in the EC letter dated 31.08.2021 there are
conditions given in point no. 9.1 and 9.2 that extraction quantity
of sand limited to 2000 cum for 1st year lease period subject to
submission of annual rate of replenishment study (ARRS) report
after one year i.e after 15t October, 2022 and later the date
changed to 31st December, 2022, failing which EC is liable to be

revoked.

7. That, in reply to the averments made in point no. 04 in the Para-
2 of O.A. No.140/2024 and petition, the deponent humbly
submits that the EC issued dated 31.08.2022 is valid for 5 years

or lease period whichever is earlier but the SEIAA, Odisha

allowed 1st year production quantity of sand 2000 cum subject i %g
to submission of ARRS report by 31.12.2022. Then, the Project \ .. - 5 E
Proponent (PP) has submitted application for Amendment of EC EE
application vide online application SIA/OR/MIN/300740/2023 %ﬁ
dated 30.05.2023 based of replenishment study report certified =0

by concerned Tahasildar with attaching compliance report of EC

conditions where it is mentioned that 1500 cum of sand has been

extracted from the source in 15t year lease period. The proposal
was placed in SEAC meeting held on 13th, 15t 17t & 18t
‘e November 2023 and the SEAC recommended that mineable
} quantity may be recommended as per replenishment quantity.
Based on the recommendation of SEAC, the Authority allowed
the Amendment of EC letter dated 30.08.2021 with allowing the
production quantity of sand 2050 cum per annum for rest of the
lease period i.e. for 2nd year, 3 year, 4t year and for 5t year

with same terms and condition of original EC letter was issued

Orissa, Bhubaneswar
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dated 30.08.2021 along with additional specific condition
mentioned in Amendment of EC letter which is yet to comply. The

Copy of Amendment of EC letter is attached in Annexure-III.

8. That, in reply to the averments made in point no. 05 to 09 in the
Para-2 of O.A. No.140/2024 and petition, the deponent humbly

submits that this deponent has no comments to offer.

9. That, as per order dated 06.08.2024 of Hon’ble Tribunal, the
deponent humbly submits that the environmental compensation
amounting of Rs.2,70,35,349/- has been calculated for lifting of
2900 cum of sand beyond the lease area of Bhatimunda Sand
Quarry source by Sri Sachin Kumar Sahoo based on the
information submitted by Tahasildar, Tangi-Choudwar, Dist-
Cuttack. Copy of details environmental compensation is attached

in Annexure-IV,

10. That the facts stated above in this counter affidavit are true to

the best of my knowledge and belief which are based on official

records that [ believe to be true.

. That the deponent reserves the right to file further affidavit as

and when necessary.

Identified by

Advocate /@’WE

Deponent

MEMBER SECRETARY
State E.I.A Authority
Orissa, Bhubaneswsz
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NOTYARISED

VERIFICATION

1707202 - that

Verified at Bhubaneswar on this day of ~4=--- LTI

the contents of the above affidavits are true and correct on the basis
of the records maintained by the respondent in the daily course of
its business, no part of it is false and nothing has been concealed

therefore.

Place: Bhubaneswar ' g P
Date: \0‘\_0 ct‘MQ-A‘ /@( |

Deponent

MEMBER SECRETARY
State E.ILA Authority

Mﬁssa. Bhubaneswar

Sworn oEFORE/F
%

T OF ODISHA
BHUBANESWAR ODIS;IA
REGD.N 88/20}5

Moe- 94391430




1

ANNEXURE- 570

Eox

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
ODISHA, BHUBANESWAR

(Lonslitutad undar Fw EF Act, 1586 and ELA Nolilicaton, 2006 by tha MaEF & GG, Gavl of india)
SRF-IN, Undl-iX, Bhubaneswar-THI02Z, Tel; 0674-2541020, E-mali-sataapnssaffgmall.com

Lattor m'gﬂQE#SEL&A o A0 004

File No.SEIAA-1404/02-2021

To
The Tahasildar Tangi-Choudwar,
Tahasil-Tangi-Choudwar,
Dist-Cuttack

Sub: Propesal of Tahasildar, Tangi-Choudwar for mining of sand from Bhatimunda
Sand Quarry over an area of 12 34acres or 4 993ha at village— Bhatimunda,
Tahasil- Tangi-Choudwar, District- Cuttack - Environmental Clearance reg.

Ref SEIAA File No: SEIAA-1404/02-2021 dated 18.02.2021

Sir,
This is with reference to the application dated 18022021 for grant of

environmental clearance (submitted in the offine mode) for the proposed activities
mentioned above

2 [The application has been submitted in the offine mode because there is no
provision at present for filing EC application for such cases (minor mineral extraction
involving area less than or equal to Sha; e B2 category projects) in the online mode
befere SEIAA in the PARIVESH portal. The relevant application Form-IM does not
appear on the screen of the said portal when EC application is to be filed to SEIAA], The
applicant has submitted the application in Form-lie. the Form in which applications for
minor mineral projects were being submitted upte the vear 2016 before SEIAA. The
Form-| does not contain some of the situational information relating to environmental
sensitivity, but much of the required information has been submitted by the applicant in
the Checklist and also in the PFR.

B The application in Form-I is supported by other necessary documents, namely the
PFR. DSR, EMP, Approved Mining Plan and Checklist,

1
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4. The proposed activities in a nut shell are as follows: -

d.

S,

This is @ proposal for mining of sand from Bhatimunda Sand Quarry lying in the
Birupa River bed located at village— Bhatimunda, Tahasil- Tangi-Choudwar,
District- Cuttack, over lease area of 12.34acres or 4.993ha

The mine area is a part of the Survey of India Toposheet No. E45U/2 bounded by
Latitude:20°32'04.20" N to 20°32'23.2" N and Longitude: 86°01°'33.1"E to
B86°01422°E

The mining lease is an identified sairat source in the DSR. The Bhatimunda Sand
Quarry sairat source will be leased out under the OMMC Rules 2016 by
Tahasildar, Tangi-Choudwar to the successful bidder(lessee) on the basis of
public auction for a lease penod of 5 years.

The mining plan along with the PMCP of the mining project prepared has been
approved by Deputy Director Geology, Directorate of Geology, Bhubaneswar on
03.07.2020.

As per the approved mining plan submitted. it is observed that the mineable
reserve In the lease area is 39780 cum of sand, when extracted upto a depth of
1.0 m. No study of the annual rate of replenishment of sand has been done for the
sairat source which is a pre requisite as per the guidelines of sustainable sand
mining management issued by the MoEF & CC. Govt of India, and as per orders
dated 13.09.2018 of the Hon'ble NGT

The project proponent has also not furnished the width of the river, nor the
alignment of the extraction path for sand transportation. As reported by the
tahasildar, a river bridge is at a distance of 1.11Km away from the mining lease
daread

The cluster certificate has been furnished by the Tahasildar certifying that there is
no other mine located within 500 meters from the periphery of the proposed mine
lease area, As reported by the Tahasildar, this sairat source Is not a part of any
cluster.

Ag per the approved mining plan, it is observed that sand from the quarry will be
extracted upto a depth of 0.50 meter with annual extraction of sand not exceeding
5400 cum {maximum production capacity) during the valid lease pernod

This proposal conforms to the item no. 1{a) in the schedule of EIA Notification,

2006 as amended time to time, and the minor mineral extraction project falls under

Category B2 as the mining lease area is less than Sha.

2
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6 The proposal is duly appraised by the SEAC in its meeting held on

28.07 2021 The SEAC has submitted the appraisal report and recommended for grant of
EC, vide their letter no. 502/SEAC-Misc-02 dated 20.07.2021.

7 The Environmental Clearance (EC) is accordingly granted to the proposed activity
of sand mining subject o the following conditions and stipulations, The EC shall take
effect from the date of registration of duly executed lease deed in this reqard by the
Tahasildar and shall be coterminous with the expiry of lease period

8. The Tahasildar, Tangi-Choudwar who is the lease granting authority in this case is
responsible for monitoring strict compliance of the following conditions of grant of
environment clearance, by the project proponentilesses)

9. Stipulated Conditions:

8.1 This Environmental Clearance is given with a Condition that ‘Extraction shall be
capped at 2000 cum per in the 1% year Rate of replenishment be studied in that
period and reported, failing which EC is liable to be revoked’

8.2 The project proponent has to carry out by engaging appropriate consultant, a study
of the annual replenishment rate of sand by collecting pre monscon &
post monsoon data from the field to know the quantum of volume of sand
deposited/replenished & extracted in the mining lease area The detailed
comparison of both pre-monsoon and post-monscon elevation data shall be
included in the study report. The replenishment rate of sand may be calculated by
using the velumetric survey method or any other methods as laid down in
Enforcement & Monitoring Guidelines for Sand Mining, 2020 issued by the MoEF &
CC, Govl. of India The finding of the study shall be submitted to SEIAA to assess
the rate of replenishment of mined out sand in the lease area. Pending carrying out
of the study & submission of the report, this clearance is being granted in an adhoc
manner and is liable to be revoked after one year ie. after 15"October 2022 if
satisfactory replenishment study report is not submitted. The submission of study

report of rate of annual replenishment of sand is obligatory for the project proponent

within one year.
8.3 The project proponent should carry out River bed sand mining manually by

engaging local laborers in force to check over exploitation of sand at the source.
9.4 Any change in the plan or quantity to be produced shall require prier approval of

SEIAA, This EC shall not be transferred without the permission of SEIAA. In
case, the lease is settled in favour of any lessee, the permission of SEIAA will

be taken along with the deposit of scrutiny fee.

8.5 There shall be a 'no weorking zone' to protect the embankment on bath sides. road
or rail bridge in the vicinity, if any, dam, weir, water intake structure of imgation or
drinking water project, or any cross drainage structure. 10 % of thie width of river
shall be left intact along the embankments on both sides as 'no mining_zone'.
Further, no mining shall be allowed within 200 m of any existing structures dam.
weir, water intake structure of irigation or drinking water project, or any cross

3
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drainage structure._In case of River Bridge, this no mining zone shall extend upto a
minimum stretch of 200 meters from the bridge and it may extend upto 500 meters
in sensitive locations, The lease area shall be accordingly curtailed fo carve out the
actual sand mining area within the leasehold._Exact map of the lease area, and the
‘ng_mining zone' shall be drawn to scale, showing the DGPS coordinates of all
corner points, and the location of the bridge, embankment, extraction route & other

mrm wmas

through the Tahasildar within three months of the date of issue of the EC. The
gquantum of sand allowed to be extracted will be worked out on the basis of the
actual working area.

The lease area and the actual working area shall be demarcated on the ground by
erecting durable masonry fconcrete pillars by the project proponent,

The project proponent shall take prior statutory and regulatory clearance as
required from the concerned authorities in respect of the project, before carrying oul
any operation,

Mining is not permissible within the water channel or stream flow area, No stream
shall be diverted for the purpose of mining and no natural water course shall be
obstructed. The mining or any ancillary activity shall not in any way disturb the flow
pattern of the nver water during the non monsoon penod. There shall be no sand
mining in the river during the rainy season or when there is flow of water in the
nver,

Sand mining operations shall not affect the existing sources for irmgation / drinking
water [ industrial purpose.

The natural sand dunesg, if any, near or surrounding the lease area shall not be
disturbed.

No transportation of the minerals shall ordinarily be allowed on any road

passing through villages/habitations/forest land without prior explicit
permission. Transportation of minerals through existing rural roads can be allowed

only by the concerned Govt Department/Gram Panchayat and only after required
strengthening, such that the carrying capacity of road is increased to handle the
sand truck traffic. The project proponent shall bear the cost towards the widening
and strengthening of existing public roads in case the same is proposed to be used
for the project. No movement on any road is allowed on existing willage road
network without appropriately increasing the carrying capacity of such roads,
Project proponent shall ensure that the road may not be damaged due to
transportation of the mineral and transport of minerals will be as per IRC Guidelines
with respect to complying with traffic congestion and traffic density. Plying of sand
extraction trucks may be allowed on roads / path ways passing close to schools,
temples, hospitals and such ather public places anly with pnor written permission of
competent authority,

Vehicles hired for transportation of sand from the =ite should be in good condition
and should have pollution check certificate and should conform to applicable air
and noise emission standards and should be operated only during non-peak hours.

The vehicles shall be overloaded and shall be covered with Tarpaulin. The
Tahasildar may collect an appropriate road maintenance levy from the lessee as

4
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part of the lease conditions on the basis of quantum of sand fransported, and utilize i
the proceeds of the levy for proper maintenance of the extraction paths and roads

revent their degradation on a nt of plving of sand trucks.

914 The project proponent shall take all precautionary measures against causing
damage 1o flora and fauna of the locality, The PP shall plant and nurse to full
establishment a minimum of 100 number of saplings of native tree species along
the approach roads, river banks and in community areas in consultation with the
Gram Panchayat,

9.15 Water spray should be made on the road/extraction paths to control dust emission
during transportation of sand.

9.16 The Project Proponent shall undertake phased restoration reclamation and
rehabilitation of land affected by mining and completes this work befors
abandonment of mine

8.17 Environmental Management Plan (EMP) shall be implemented by PP to ensure
compliance with the environmental conditions specified above. The year wise funds
earmarked for environmental protection measures shall be kept in separate account
and shall be spent according to the plan proposed. Year wise progress of
implementation of EMP shall be reported to the SEIAA, Odisha and OSPCE along
with the compliance report

©.18 The proponent shall take necessary measures to ensure that there is no adverse
impact of the mining operations on the human habitation if any, existing nearby.

9.19 It shall be mandatory for the project management to submit quarterly comoliance
reporis on the status of implementation of the above stipulated environmeantsi

safeguards lo the SEIAA, Qdisha /| SPCE, Odisha/ Regional Office of the MoEF&

GG, Bhubaneswar, in hard and soft copies on 1%day of January, April, July, October
of each calendar year, failing which EC is liable to be revoked

8 20 At the end of mine closure, the proponent shall immediately remove all the sheds
put up in the quarry and all the equipment in the area before closure of the quarry.

9.21 The conditions stipulated in the environmental clearance will be closely monitared
on the ground by the lease granting authority, ie. the Tahasildar, who shall ensure
that the project proponent submits quarterly compliance reporns.

8.22 The concermed Regional Office of the MoEF&CC/ SPCB, Odisha shall periodically
monitor compliance of the stipulated conditions as applicable for this project. The
project authorities should extend full cooperation to the MoEFS&CC officer(s)/SPCB
officer(s) by fumishing the requisite data / information / monitoring reports.

8.23 A copy of the clearance letter shall be sent by the proponent to concerned Gram
Panchayat (Panchayat Samiti /ZilaParisad Municipal Corporation / Urban Local
Body as the case may be.

9.24 Project proponent shall obtain Consent to Operate from the OSPCE and affactively
implement all the conditions stipulated thersin. The mining activity shall not
commence prior to obtaining Consent to Establish / Consent to Operate from the
State Pollution Control Board

9.25 The SEIAA, Odisha may revoke or suspend this EC. if implementation of any of the
above conditions is not satisfactory. The SEIAA. Odisha reserves the right to alter

5
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modify the above conditions or stipulate any further condition in the interest of
environment protection

8.26 The Project Proponent (lease holder) shall inform the SEIAA of any change in
awnership of the mining lease. In case, there is any change in ownership or
mining lease is transferred, then mining operation can be carried out only
after transfer of EC as per provisions of the para 11 of EIA Netification, 20086,
as amended from time to time.

9.27 Coneealing any factual information or submission of false/fabricated data and
failure to comply with any of the conditions mentioned above may result in
withdrawal of this environment clearance besides attracting penal provisions in the
Environment {Protection) Act, 1986,

928 The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pellution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act.1991 along with their amendments and rules made there under and
also any other orders passed by the Hon'ble Supreme Court of India/ High Court
and any other Court of Law relating to the subject matter

8.28 This Environmental Clearance (EC) is subject to ordersfjudgment of Hon'ble
Supreme Court of India, Hon'ble High Court, Hon'ble NGT and any other Court of
Law, Common Cause Conditions as may be applicable.

B8.30 Any appeal against this environmental clearance shall lie with the National Green
Tripunal, if preferred, within a period of 30 days as prescribed under section 16 of
the National Green Tribunal Act, 2010,

AL et
Member Secretary

Memo No QAID/CEIAA Dt P00 2my W

Copy to
1 Additional Chief Secretary, Forests & Environment Dept., Government of Odizha for
information.

2. Member Secretary, State Pollution Contral Board, Odisha, Paribesh Bhawan,
Al118, Nilakantha Nagar, Unit-8, Bhubaneswar for information,

3. Member Secretary, SEAC, Paribesh Bhawan, A/118, Nilakaritha Nagar, Unit-\ill,
Bhubaneswar for information.

4. Deputy D.G Forest., Regional Office (EZ), Ministry of Environment & Forests, A-31,
Chandrasekharpur, Bhubaneswar for information.

5. Principal Secretary, Revenue and DM Department, Govt, of Odisha Bhubaneswar
for information.

8. Collector & DM, Cuttack/ Sub Collector, Cuttack/ Tahasildar, Tangi-Choudwar for

Information and necessary action.
Mnmfﬁ?_n}:%tary

7. Guard file for record.
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
ODISHA, BHUBANESWAR

(Constituted under the EP Act, 1986 and EIA Notification, 2006 by the MoEF & CC. Gowt. of India)
5RF-2/1, Unit-1X, Bhubaneswar-751022, Tel- 0674-2541029, E-mail-seiaacrissa@gmail.com

Letter No ﬂQ_z}g/gELM Dt /2'(2-;’09’_'_20,2'(2-_

File No. SIA/OR/MIN/255215/2022

To

Sri Sachin Kumar Sahoo
S/o-Nirmal Kumar Sahoo
At-Naranpur, PS-Baranga,
Dist-Cuttack

Sub: Proposal for Transfer of Environmental Clearance of Bhatimunda Sand Quarry
over an area of 12.34 Acres or 4.993 Ha. in village Bhatimunda under Tangi-
Choudwar, Tahasil of Cuttack District from Tahasildar Tangi-Choudwar to
Sri Sachin Kumar Sahoo (Successful Bidder) - reg.

Ref. (i) EC Letter No. 2409/SEIAA dated 31.08.2021.

(ii) Letter no. 8317 dated 16.11.2021 of Tahasildar.

(iii) Online proposal No. SIA/OR/MIN/255215/2022 dtd. 05.02.2022
Sir

Kindly refer your online application on dated 05.02.2022, where in you have
requested for transfer of environmental clearance granted by SEIAA, Odisha vide Letter
No. 2409/SEIAA dated 31.08.2021 issued earlier in favour of Tahasildar, Tangi-
Choudwar, Cuttack.

As submitted by the Tahasildar, it is noted that EC was obtained for Bhatimunda
Sand Bed for a period of 5 years in favour of Tahasildar, Tangi-Choudwar vide the
above mentioned EC letter under reference. Now, the said sairat source will be leased
out under the OMMC Rules, 2016 by Tahasildar to the successful bidder (lessee) for a
lease period of 5 years. Hence, the Tahaildar has requested for transfer of EC in favour
of Sri Sachin Kumar Sahoo, Successful Bidder under the provision of OMMC Rules,
2016 for operationalization of the sairat source.

The proposal was considered by the SEIAA in its meeting held on 11.02.2022 and
the Authority decided that EC may be transferred in favour of Sri Sachin Kumar Sahoo
as recommended by Tahasildar and the new Project Proponent has to submit the

detailed compliance report on all EC conditions on quarterly basis.

¥
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The SEIAA has no objection for transfer of environmental clearance accorded by
SEIAA’s Letter no. 2409/SEIAA dated 31.08.2021 in the name of Sri Sachin Kumar
Sahoo with the same terms and conditions under which prior environmental clearance
was initially granted and for the same validity period subject to satisfactory compliance to
all the stipulated terms and conditions of EC.

The project proponent has to carry out by engaging appropriate consultant, a

study of the annual replenishment rate of sand by collecting pre monsoon & post

monsoon data from the field to know the quantum of volume of sand
deposited/replenished & extracted in the mining lease area. The detailed comparison of
both pre-monsoon and post-monsoon elevation data shall-be included in the study
report. The replenishment rate of sand may be calculated by using the volumetric survey
method or any other methods as laid down in Enforcement & Monitoring Guidelines for
Sand Mining, 2020 issued by the MoEF & CC, Govt. of India. The finding of the study
shall be submitted to SEIAA to assess the rate of replenishment of mined out sand in the

lease area. Pending carrying out of the study & submission of the report, this

clearance is being granted in an adhoc manner and is liable to be revoked after
one year i.e. after 315t December, 2022 if satisfactory replenishment study report is

not submitted. The submission of study report of rate of annual replenishment of

sand within one year is obligatory for the project proponent. The PP is allowed to

extract provisionally 2000 cum of sand in the first year.
In case any change is proposed in the scope and limit of the project, the project

proponent shall obtain fresh prior environmental clearance.

Sc- Yours faithfully,
Memo NoAOZ/SEIAA /Dt 202000

Membmg;
Copy to

1. Joint Secretary (Environment), Ministry of Environment, Forests and Climate
Change Govt. of India, Indira Paryavaran Bhavan, Jor Bagh Road, Aliganj, New
Delhi-110003 for information.

2. Principal Secretary, Forests & Environment Dept., Government of Odisha for
information.

3. Member Secretary, State Pollution Control Board, Odisha, Paribesh Bhawan,
A/118, Nilakantha Nagar, Unit-8, Bhubaneswar for information.

4. Additional Principal Conservator of Forests, Regional Office (EZ), Ministry of
Environment & Forests, A-31, Chandrasekharpur, Bhubaneswar for information.
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5. Chairman, Central Pollution Control Board, CBD-cum-office Complex, East Arjun
Nagar, New Delhi-110032 for information.
6. Member Secretary, CGWA, 18/11,Jamnagar House, ManSingh Road, New Delhi-

11001 1for information.

7. Copy to the Collector, Cuttack /Sub Collector, Cuttack and Tahasildar, Tangi-
Choudwar for information and necessary action.

8. Chairman/Member / Member Secretary, SEIAA for information.

9. Chairman, SEAC/Member Secretary, SEAC, Paribesh Bhawan, A/118, Nilakantha
Nagar, Unit-VIIl, Bhubaneswar for information.

10. Guard file for record.

S
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,,m ANNEXURE-III
g STATE ENVIRONMENT 1 SSESSMENT AUTHORITY,

File No. SIA/OR/MIN/300740 /2023

Dated ﬁﬁﬁb.ma.ra__’lﬂ?ﬂ ¢
Bhubaneswar

To

Sri Sachin Kumar Sahoo,

S/0- Nirmal Kumar Sahoo

Al- Naranpur, Ps-Baranga
Dist-Cuttack, Pin-754022, Odisha

Sub: Proposal for Amendment of  Environmental Clearance (EC) of
Bhatimunda River Sand Quarry (River-Birupa) over an area of 12.34
Acres or 4.993 Ha. at Village Bhatimunda, under Tangi-Choudwar
Tahasil, District Cuttack, Odisha of Sri Sachin Kumar Sahoo, the
PP/Successful bidder/lessee-reg.

Ref: (i) EC identification no, 2409/SEIAA dated 30.08.2021 & EC
transfer vide letter no 4038/SEIAA dt, 22.02,.2022
(i) Letter of Tahasildar Tang-Choudwar letter no. 2183 dt. 03.04.2023
(ii) Online Application no, SIA/OR/MIN/Z00740 72023 dtd.30.05.2023

SirMadam,

This has reference:to your online application no. SIA/OR/MIN/300740 /2023
dated 30.05.2023, wherein you have requested-for amendment (i.e. amendment of EC
regard to annual production of, sand as-per. replenishment study report) of
Environmental Clearance (EC) granted by SEIAA, Odisha wvide letter no/EC
identification No. 2409/SEIAA dated 30.08.2021 in favour of Sri Sachin Kumar
Sahoo, the lessee/successtul bidder.

2. The application was examined in the State Environment Impact Assessment
Authority (SEIAA), Odisha in its 149" meeting held on 28.12.2023 & 29.12.2023 in
accordance with the ElA Notification, 2006 as amended from time to time and the
following points are noted;

(1)  This is a proposal for amendment of EC of Bhatimunda River Sand Quarry
(River-Birupa) over an arca of 1234 Acres or 4.993 Ha, ot Village
Bhaumunda, under Tangi-Choudwar Tahasil, District Cuttack, Odisha.

%
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(ii) The project proponent has obtained EC from SEIAA, Odisha vide EC letter
no. 2409/SEIAA dated 31.08.2021 and EC transfer vide letter no.
403%/SEIAA di. 22.02.2022 in favour of Sri Sachin Kumar Sahoo for
Bhatimunda River Sand Quarry over an arca of 12.34 Acres or 4.993 Ha. at
Village Bhatimunda, under Tangi-Choudwar Tahasil, District Cuttack,
Odisha.

{ili} During EC application the PP has submitted required documents along with
mining plan where it is mentioned that mineable reserve of the proposed
sand was 39780 cum with depth of sand deposition was 1.0 meter and
proposed for annual extraction-3400 cum.

{iv) The SEIAA also granted EC for 1 year production 2000 cum with depth of
mining 2.0 meter.

(v} There is an EC conditions point no. 9,1 to 9.2 in page no. 03 that “Pending
carrving out of the study & submission of the report, this clearance is being
granted in an adhoc 'manner and is liable to be revoked afier one year i.e.
after 31* December 2022 if satisfactory. replenishment study report is not
submitted.” : - B B, N,

{vi} The PP has submitted EC compliance report and mentioned that 1500 cum
sand already extracted from the source in 1* year.

(vii}) Now, the PP has submitted amendment of EC application and submitted
replenishment study report by RQP ‘Sri Pradeept Mohapatra along with
Waorld Consultancy Services Pyt Lid. with mentioned that pre-monsoon
RL 38.9219m and post-monsoon 39.3123m and 20574 cum of sand
replenished in the said sand bed and proposed production for next year is
2057.4 cum. \ 3

(viii} Documents submitted for amendment of EC;

a. Form No. 4 for amendment of Environmental Clearance.
b. Letter of Tahasildar Cuttack Sadar letter no.-2183 dt. 03.04.2023
¢. Replenishment study report

3. The proposal was placed in SEAC meeting held on 13%, 15%,17% & 18% November
2023 and afier detailed discussion, the SEAC recommended that mineable quantity
may be recommended as per Replenishment quantity,

4. Amendment of Environmental Clearance (EC) of Bhatimunda River Sand Quarry
(River-Birupa) issued vides SEIAA, Odisha EC identification no. 2409/5EIAA
dated 30.08.2021 in favour of Sr Sachin Kumar Sahoo, is allowed to 2050 cum
per year for the rest of the lease period i.c. for the 2 year, 3 year, 4* year and
5% year, The other stipulated terms and conditions of the original EC initially
granted remains same subject to satisfactory compliance to all the stipulated terms
and conditions of EC along with following additional stipulation:

Additional stipulation

(i) The PP is required to carry out the Annual rate of replenishment study (ARRS)
through ORSAC empanel agency in subsequent year and submit the report to
SEIAA, Odisha.

5
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ODISHA
SRF-2/1, Unit-IX, Bhubaneswar-751022, Tel: 0674-3510075, Email: sciaaodisha’@ gmail.com
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(i)  The validity of EC is for validity of DSR or validity of leasc period whichever
i1s carlicr.

(iii) Boundary Demarcation: -The boundary of the lease area shall be demarcated
on ground at the project cost, by erecting 1.20 meter (4 feet approx.) high
reinforced concrete pillars above ground, each inscribed with its senal number,
distance from pillar to pillar and GPS co-ordinates by any empanelled agency
of ORSAC,

{iv) Intimation of EC: -The copies of the EC shall be sent to the Sarpanch (s) of
the concemed Gram Panchavat (s), Urban Local Bodies and relevant other
Offices of the Government with a request to display the same for 30 days from
the date of receipt.

(v} Tree Plantation: -Compensatory Tree Planting (CTP) shall be carried out with
minimum @ 100 trees  per Ha. of lease area as per the approved cost norm for
plantations of the State Forest Department. The Project Proponent (lease
holder) shall deposit Rs.2.50,000/- with the respective District Environment
Society for raising 300 plants of pative species within 2 years in a suitable
location adjeining to quarry or other places, \

(vi) State EMF Fund: - An amount equal to five pcr-:em (5%) of the rovalty
payable shall be collected from the lessee by the Tahasildar Mining Officerand
deposited to the State Environment Management Fund, which will be utilized
as per provisions of Rule 49(3) of the OMMC Rule, 2016 preferably, in and
around the areas where mining activities are undertaken,

The Project Proponent shall, comply the abave conditions and also 1o
uploaded/submitted six monthly EC.compliance in the Parivesh Portal of MolF &
CC., Govt. of India only within six months {(06) from date of issuc of transfer of EC,
falling which the EC stands automatically revoked.

In case, there is-a change in the scope of the project, fresh Environment

Clearance shall be obtained. ; .

Yours faithfullv,

Encl: Copy of the Original EC
Copy to
1. Joint Secretary (Environment), Ministry of Environment, Forests and Climate
Change Govt. of India, Indira Parvavaran Bhavan, Jor Bagh Road, Aliganj, New
Dethi-110003 for information.
2. Principal Secretary, Forests & Environment Dept., Government of Odisha for
information,
3. Member Secretary, State Pollution Control Board, Odisha, Paribesh Bhawan,
A/118, Nilakantha Nagar, Unit-8, Bhubaneswar for information.
A
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4. Additional Principal Conservator of Forests, Regional Oflice (EZ), Ministry of
Environment & Forests, A-31, Chandrasckharpur, Bhubaneswar for information.

5. Chairman, Central Pollution Control Board, CBD-cum-office Complex, East
Arjun Nagar, New Delhi-110032 for information.

6. Member Secretary, CGWA, 18/11, Jamnagar House, Man Singh Road, New
Delhi-110011 for information.

7. Copy to Director of Mines, Steel & Mines Dept, Govi. of Odisha for

information and necessary action.
8 Copy to the Collector/Sub Collector, Cuttack and Tahasildar Tangi-Choudwar

Mining Officer, Cuttack for information and necessary action.

9, Chairman/Member / Member Secretary, SEIAA for information.

10. Chairman, SEAC/Member Sccretary, SEAC, Paribesh Bhawan, A/11E,
Nilakantha Nagar, Unit-V1l1, Bhubaneswar for information.

11. Guard file for record. e I

b .

N ecretary
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Report on Environmental Compensation against Bhatimunda River
Sand Quarry in pursuance to order dt. 06.08.2024 passed by Hon’ble
NGT in O.A. No.91/2024/EZ (Earlier OA 140/2024) in the matter of
Soubhagya Ranjan & Ors. Vrs State of Odisha & Ors.

1.0 Background:
With reference to Hon’ble NGT order dated 06.08.2024 in O.A.

N0.91/2024/EZ (Earlier OA 140/2024) on the matter of Soubhagya Ranjan
& Ors. Vrs State of Odisha & Ors. (copy enclosed as Annexure/g), it is
directed to “the SEIAA, Odisha to filing counter-affidavit also showing
computation of Environmental Compensation” accordingly, the
environmental compensations have been calculated.

Initially, the environmental clearance (EC) for Bhatimunda River Sand
Quarry over lease area 12.34 acres/4.993 ha in village-Bhatimunda,
Tahasil-Tangi-Choudwar, Dist-Cuttack was issued by SEIAA, Odisha vide
letter no. 2409/SEIAA dated 31.08.2021 in favour of Tahasildar, Tangi-
Choudwar for extraction of 2000 cum of sand from the source in 15t year
lease period with condition that the project proponent (PP) is required to
submit Annual Rate of Replenishment Study (ARRS) report after one year
i.e. after 31t December, 2022. Further, as per recommendation of concerned
Tahasildar, the EC transferred vide letter no. 4038/SEIAA dated 22.02.2022
by SEIAA, Odisha in favour of the successful bidder Sri Sachin Kumar
Sahoo with the same terms and conditions of EC was issued earlier. Based
on the ARRS report, the PP again submitted their proposal to SEIAA, Odisha
vide online application no. SIA/OR/MIN/300740/2023 dated 30.05.2023 for
Amendment of EC in respect to replenished quantity of sand and proposed
for next year production. The proposal was recommended by State level
Expert Appraisal Committee (SEAC) in its meeting held on 13™, 15", 17", &
18t November, 2023, then the proposal was placed 149" SEIAA, Odish
meeting held on 28.12.2023 & 29.12.2023 and the Authority allowed the
replenished quantity of sand 2050 cum/annum for the rest of the lease
period i.e. 2nd year, 3 year “th year & 5% year. The PP/lessee has not
submitted any six-monthly compliance of EC conditions to SEIAA, Odisha
after issue of Amendment of EC letter. The Tahasildar-Tangi-Choudwar,

Dist-Cuttack in his letter no. 3278 dated 23.05.2023 has mentioned that

(1)
Yo
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during inspection it is found that the lessee has extracted 2900 cum of
sand beyond the lease area auauthorizedly. Copy of Tahasildar letter is

attached in Annexure-i#

There is a Govt. of Odisha Revenue & Disaster Management
Department Notification No. RDM-MMS-POLICY-0008-2021-5157/R&DM
dated 17.02.2022 for fixation of market value towards environmental
compensation of sand as per direction of Hon’ble NGT Principal Bench, New
Delhi order dated 26.02.2021 in OA No. 360/2015 in the matter of National
Green Tribunal Bar Association Vrs. Virendra Singh (State of Gujarat) and
18 other OAs (Copy of Govt. Notification in respect to fixation of market
value of sand material is attached in Annexure-I@)

It is also pertinent to mention that during calculation of
environmental compensation, it is observed that the Market Value of sand
material of Cuttack District, Odisha has yct to be finalized which is an
important factor for calculation of environmental compensation against the
excess/illegal mining. It is also observed that the Collector, Cuttack has
fixed the total royalty amounting of Rs.49/- per cum of sand for
Bhatimunda Sand Quarry as on dated 07.08.2020 and accordingly, bidding
process was started and finally Sri Sachin Kumar Sahoo was selected the
successful bidder/highest bidder accordingly the same is communicated to
successful bidder vide letter no. 2713 dt. 25.03.202 where it is mentioned
that the highest bidding amount of Rs. 2800/- is fixed for Bhatimuda Sand
Quarry (Copy of Successful bidder letter is attached in Annexure-D). In
absence of the market value of sand in Cuttack District, the highest bidding
amount of Rs. 2800/- per cum of sand is taken as the market value and
accordingly, environmental compensation has been calculated.

. Calculation for environmental compensation of Bhatimunda Sand
Quarry based on order dt. 06.08.2024 of Hon’ble NGT on O.A.
No.91/2024/EZ (Earlier OA 140/2024) in the matter of Soubhagya
Ranjan & Ors. Vrs State of Odisha & Ors as per CPCB guidelines:

Market value of sand material of Bhatimunda Sand Quarry is taken
as the highest bidding amount for Bhatimunda Sand Quarry i.e. Rs.2800/-
per cum of sand in absence of the market value of sand in Cuttack District.

() .
Romp—"
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Market value of auauthorizedly mind out sand material (D) = 2800 Cum x
Rs.2800/- = Rs.81,20,000/-

Market Value of Illegally mined out

| material (D)
|

2900 cum x
Rs. 2800/- per cum

= Rs.81,20,000/- |

‘ Annual

value
Ecological Values (D x RF) i.e. Risk
_factor taken as 1 for severe case.

of

Foregone

Rs.81,20,000/- x 1

= Rs.81,20,000/-

Discount Rate may be considered as below:

?eirerity Mild Moderate | Signiﬁcan't___[ ~ Severe

'Risk Level 1 2 3 4
Risk Factor 0.25 0.50 0.75 1.0
Discount Rate 8% 7% 6% 5%

e Present value of Foregone Ecological values (@ 5% discount rate
and over 5 years)

PV = 35 t-1 (D*RF)/(1+1)t

= Y 8120000/(1+0.05)! + 8120000/(1+0.05)2 + 8120000/ (1+0.05)® +
8120000/ (1+0.05)*+ 8120000/(1+0.05)5

=Rs.77,33,333 /-

+

Rs.73,65,079/- +

+Rs.63,62,232/- = Rs. 3,51,55,349/-

Rs.70,14,361/-+Rs.66,80,344 /-

® Net present value (after netting out market value of illegally/un-
authorized mined out material) - i.e., Total Compensation to be levied

= NPV = PV-D
= Rs. 3,51,55,349/- - Rs.81,20,000/- = Rs.2,70,35,349/-

Compensation Charge in above case for extraction sand:

Rs.2,70,35,349/-

Recommendations

In view of the above and as per Hon’ble NGT vide order dated 06.08.2024,
the Respondent Sri Sachin Kumar sahoo, the lessee of Bhatimunda River
Sand Quarry is required to deposit the environmental compensation
amount of Rs.2,70,35,349/- for un-authorized extraction of sand from
outside lease area. The District Administration may recover the same
from the lessee and deposit it in the account of Govt. of Odisha bearing
Account No. 06640110075074, IFSC Code No-UCBA0000664, MICR
Code-751028004, Forest, Environment & Climate Change, Government
of Odisha-751001 and acknowledged the same to SEIAA, Odisha.

W‘*\?’ﬂ
Dr. Pradeept KumaY Nayak

Environmental Scientist, SEIAA, Odisha

(3).
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Item No.06 Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No.91/2024 /EZ
(Earlier OA 140/2024/PB)

Soubhagya Ranjan & Ors. Applicant(s)
Versus

State of Odisha & Ors. Respondent(s)

Date of hearing: 06.08.2024

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant(s) : Suo Motu
For Respondent(s): Mr. Dipanjan Ghosh, Advocate for R-2 (in Virtual Mode),

Ms. Anamika Pandey, Advocate for R-3 (in Virtual Mode),
Mr. Apurba Ghosh, Advocate for R-4 (in Virtual Mode)

ORDER

1. Affidavit dated 03.08.2024 has been filed by the Respondent No.2,
Odisha State Pollution Control Board; the same is taken on record.
Along with this affidavit an Inspection Report has been filed. This
Inspection Report does not disclose whether Environmental
Compensation has been determined or not.

2. Since the matter relates to illegal sand mining, counter-affidavit
should have been filed by SEIAA, Odisha but till date no counter-
affidavit has been filed.

3. Mr. Apurba Ghosh, learned Counsel appearing (in Virtual Mode) on
behalf of the Respondent No.4, State Environment Impact
Assessment Authority (SEIAA), Odisha, prays for one week time for
filing counter-affidavit also showing computation of Environmental
Compensation.

4. Time as prayed is granted.
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11.

23

The Inspection Report discloses that Rs. 38,56,710.00 was imposed
upon the Lessee by way of penalty. Another amount of Rs.
23,97,042.00 was imposed towards Royalty, Additional Charge,
DMF, EMF, Surface Rent, Dead Rent and TCS against the Lessee,
Sri Sachin Kumar Sahoo.

It is also disclosed that another demand of Rs. 59,93,004.50 was
raised against the Lessee but it is informed that till date the
amount has not been paid.

Sri Sachin Kumar Sahoo has not been impleaded in the present
Original Application No.91/2024 /EZ.

We, therefore, direct that Sri Sachin Kumar Sahoo, son of Sri
Nirmal Kumar Sahoo, residing at Naranpur, PS-Baranga, Dist-
Cuttack, be impleaded in the array of Respondents as Respondent
No.5.

Issue notice to the newly added Respondent No.5 returnable within
four weeks. He shall file his counter-affidavit within four weeks.

The Respondent No.1, District Magistrate, Cuttack shall also file his
counter-affidavit within four weeks.

List on 20.09.2024.

Dr. Arun Kumar Verma, EM

August 06, 2024,
Original Application No.91/2024/EZ
(Earlier OA 140/2024/PB)
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Phone:0671-2491742

e-mail 1d: tah.tangich-od@nic.in

OFFICE OF THE TAHASILDAR, TANGI CHOUDWAR, JAGATPUR,

To

Sub:

Sir,

Memo No. % l?ﬁ

Memo No. B a2 ¥ D

[Type here]

Sri Sachin Kumar Sahoo
S/o Nirmal Chandra Sahoo

Vill-Bidyadharpur, PS-Chauliaganj, Cuttack

CUTTACK

/Date: __*

Lifting of sand beyond lease area by using bdrazing machine

From the joint enquiry, it is revealed that you have extracted 2900 cum of
sand beyond the lease area by using drazing machine.

You are therefore directed to deposit the fine amounting to Rs.38,56,710/-
(Rupees thirty eight lakhs ninty six thousand seven hundred ten)only ‘within a fortnight
failing which action as deemed fit as per 0.M.M.C. Rule,2016.

Date- | g) D S——,},}

P

Yours faithfully

\ o )

Tah&sﬂdar Tangi- Chqudwag) } -

Copy to Nazir / R1. Bhatimunda for information and neces(s“‘ry action.

T

Date- D_?,? (}&—/2_5

[ \ ) s"\.._)
o

dar, Tangt Lh?u

Copy submitted to the Addl District Magistrate, Cuttack / Sub-Collector,
Sadar, Cuttack for favour of kind information and necessary action.

Cs A
/\\ i Tb( Taha Wdar, Tangi- Gj:dgd\ﬁr (L)

TAD

SILDER

{CHOUDWAPR
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Phone:0671 2491742
ah.tan;;ich-ml:r,f.'mc.in

e-mail 1d: €

OFFICE OF THE TAHASILDAR, TANGI CHOUDWAR, JAGATPUR,
CUTTACK

2
Letter No: ,(QH QA2 /Date:M) ?ié

To
Sri Sachin Kumar Sahoo
S/o Nirmal Chandra Sahoo
Vill-Bidyadharpur, PS-Chauliaganj, Cuttack
Sub: Payment of dues.
Ref: This office letter No. 3278 dated 23.05.2023
Sir,

With reference to the letter on the subject cited above, I am to intimate that

you have not yet deposited the dues as demanded vide letter under reference.

You are therefore directed to deposit the said amount within a week

failing which action as deemed fit as per O.M.M.C. Rule,2016.
Yo({;s\falimﬁﬂly

~ N
\/‘f;l;aﬁ\iliaj Jﬁ)/c@dw‘}“ﬁ

Memo No. L\' L‘ﬁ lt‘ Date- uﬂ & 9 PL/S

Copy to Nazir / R Bhatimunda for information and nech—ya:jm.
|
'I'ahag:Lar,

A
Memo No. o L! 9\5" Date- 'L 5’7 & } b —5 N Ta“gl‘mmﬂgﬁlar

Copy submitted to the Addl District Magistrate, Cuttack / Sub-Collector,
Sadar, Cuttack for favour of kind information and necessary action. )

- \ .'r' , ’\>
(Rt T Ng,ﬁk

Tahasildar, ta’ﬁgi{ﬁﬁldwar

[Type here]

0y
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- GOVERN F ODISHA q[o8la2, 590
s REVENUE AND DISASTEm! AGEMENT DEPARTMENT

f .

'..\\.\_‘-.‘-' e

NOTIFICATION

/ Bhubaneswar, Dated 1 7 FFR 2077
NO'RDM-MMS-POLIEY-0008-2021- S5[DF  /RaDM,

“& -
< Clipa
——

Sub: Fixation of scale of compensation regime towards environmental
and ecological damage for illegal mining of sand.

Whereas, Hon’ble National Green Tribunal, Principal Bench, New Delhi
by order on dated 26.02.2021 in OA No. 360/2015- in the matter of ‘National
Green Tribunal Bar Association Vrs. Virender Singh (State of Gujarat) and 18
other OAs" have considered the issue relating enforcement and monitoring
mechanism to control and regulate illegal sand mining (including riverbed
sand mining) activities.

@r_ And whereas, with direction to strictly follow the "Sustainable Sand

Mining and Management Guidelines-2016 (SSMG-2016) and "Enforcement

of Monitoring Guidelines of Sand Mining-2020" (EMGSM-2020) the Hon"ble

NGT, by the said order has accepted ithe report of the Central Poliution

Control Board (CPCB) and has directed that the scale of compensation

calculated with reference to Approach-2 be adopted by all the States
and/UTs.

And whereas, in the said order the Hon’ble Tribunal has analyzed the
report of the Expert Committee constituted by CPCB and has discussed two
approaches viz. Approach-1- Direct Compensation based on the market
value of extraction adjusted for ecological damages and Approach-2—
Computing a simplified NPV: Net Present Value (after netting out market
value of illegally mined material i.e. Total Compensation to be levied) for
ecological damages as per the mathematical presentation of Approach-2,
NPV=PV-D where ‘PV’ is being Present Value of Foregone Ecological Values
and ‘D’ is being Market Value of lllegally Mined Material.

Now, therefore the State Government do hereby order as follows:

i. Adoption of the Approach-2 for fixation of the scale of compensation
regime for illegal mining of sand towards environmental and ecological
damages as per CPCB. Compensation amount on illegally mined sand
is to be fixed at 3.33 times of the market value.
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i.In order to facilitate suchZete]rmination of compensation charge - -
the market value of sand is to be fixed by a District Level Committee
constituted under the Chairmanship of District Collector as below :.

Collector ... Chairman

ADM (Revenue) ... Member Convener
District Forest Officer ... Member

Suptd. Engineer/Executive Engineer, PWD ... Member

Suptd. Engineer/Executive Engineer, Irrigation ...Member
Suptd. Engineer/Executive Engineer, RD ...Member
Mining Officer/ Deputy Director ( Mines) ...Member

The Committee shall decide market value of sand per cubic metre for
the district on annual basis. While fixing the market value the Committee shall
take into account the royalty and additional charge from sand in respect of
different sources.

ii. Compensation amount so collected from the illegal sand mining shall be
deposited in ‘Interest’ bearing bank account opened separately by
Forest, Environment and Climate Change Department named
‘Environment Compensation’ bearing Account No. 06640110075074,
IFSC-UCBA0000664, MICR Code-751028004, Forest, Environment &
Climate Change, Government of Odisha-751001 to utilize the amount for
restoration of environment by preparing action.

By order of the Governor,

€ 9\31.

Additional Chief'Secretary to Government

RDM-MMS-POLICY-0008-2021/01/2022
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"MemoNo. 5158 /RDM D% ! FEB 2027

Copy along with soft copy forwarded to Odisha Gazette Cell-in-Charge,
Odisha Gazette Cell, Commerce & Transport (Commerce) Department for
information and necessary action.

They are requested to publish the Notification in the next Extra-ordinary
issue of the Odisha Gazette and supply copies to all concef’ned with 50 (fifty)
spare copies to this Department.

Joint Secreta fdép?}érrrment

Memo No. 559 /RDM Dated 1 7 FEB 2027

Copy forwarded to Principal Secretary to Chief Minister, Odisha/ P.S to
Minister, Revenue and DM for kind information of Hon’ble Chief Minister and
Hon'ble Minister, Revenue and DM respectively.

i\

Joint Secretary '(fﬁiﬂi‘/gfaﬁfent

MemoNo. 516©  /RDMDated {7 FEB 2077

Copy forwarded to OSD-cum-Special Secretaryto Chief Secretary,
Odisha/ P.S to Addl. Chief Secretary, Revenue and DM Department for kind
information Chief Secretary/ Addl. Chief Secretary respectively.

"
Joint Secretary tp(%é’*ér?’rmént

Memo No. 516 | /RDM Dated 17 FFR 9177

Copy forwarded to Forest, Envifonment & Climate Change Department/
Steel & Mines Department / Member, Board of Revenue, Odisha, Cuttack/
Revenue Divisional Commissioner (CD), Cuttack/ Revenue Divisional
Commissioner (SD), Berhampur/ Revenue Divisional Commissioner (ND),
Sambalpur/ Director of Mines, Odisha/ Director of Geology, Odisha/ Director
of Minor Minerals, Odisha/ Chairman, SEIAA/ Member Secretary, State
Pollution Control Board, Odisha / all Collectors & District Magistrates for

information and necessary action.
J"/
’\? ) 72—

Joint Secretary to Government

RDM-MMS-POLICY-0008-2021/01/2022
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* Memo No. B\bl /RDM D%@? FEB 2022

Copy forwarded to Officer on Special Duty (in charge of e- Governance
Cell) of Revenue and DM Department for information and necessary action.

f

D™
Joint Secretary at?\?emment

w3 M

RDM-MMS-POLICY-0008-2021/01/2022
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S _Maglslratcs nrdcr withinitial | Action } f)
taken
LA - — .'_w_nh_qarc |
2 3

This is put up to me today
Perused the orders dt.30.06.2020 Passed by the Tahasildar,

| Tangi-Choudwar and recommendation of Sub-Collector, Sadar

]
|
|
i
|
f— O
|
|
|
|
|

Ii Cuttack Dt. 21.07.2020 for approval of a new source, Minimum |'

il guaranteed quantity (MGQ) and additional charges of | |
' source Birupa River Sand Bhatimunda in Mouza-Bhatimunda

' for a period of § years i.c. from 2020-21 to 2024-25 as per land

schcduled given below.

'Mouza Khata no. | Plot No. | Area in Ac. ‘ Kissam B

' Bhatimunda | 441(AAA) | 1116 12.34 lNadi l
P The Tahasildar, Tangi-Choudwar has observed all

' formalities before submission of proposal to Collector through

; Sub-Collector, Sadar Cuttack for approval of new sairat source at |
:'Mouza-Bhatimunda, Khata.no-441(AAA), Plot no- 1116, Arca-]
! 12 34 Acre, Kissam- Nadi, both Tahasildar and Sub-Collector, |
Sadar have recommended that there is deposit of sand of ‘ ]
‘ Minimum guaranteed quantity (MGQ) 5400cum in the source. l |
 The total royalty @ Rs 38.50/-per cum (Rs 35/- as royalty and Rs JI
I' 3.50/- as addl. charges) of the source is to be approved. '
[ However the new sand source, MGQ 5400 cum and
?Additional Charge in respect of source Birupa River sand [
i Bhatimunda is Rs.49 per cum (Rs 35/- as royalty and Rs 14/- as I
| addl. charges) is approved. '

} Return the sairat case records to the Tahasildar Tangi- I f
| Choudwar for taking necessary follow up action as per OMMC I |
| Rules. j
| ;
| |
Dictated & Corrected . .
Lawn | =
AN § e T o
Collector Collec \ |
Cuttack Cuttack
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@ COMPARATIVE STATEMENT OF TENDERS RECEIVED

1. Name of the Sairat Source :-  Be'mcepa RIVER Carg Ababmurdo
2. CaseNo §c/ 20 -3/
3. Date quender 24 32l
4. Period From o L yeant
5. Rate of Additional Charge :- 4 j @[~ PAY Cum
< 6. Earnt:!st Money Rs 7732368/
| Name and address of the Bidder | Appurf"i Deposited | Rate of .D.D No | Anamountof | Affidavit for Tﬁd‘eﬁ?liﬁi" i signature " Remarks 1
‘ ation | vide | Adel. | Solvency/B.G. | non :w ! ql.faﬂtlt‘f'Of 1 of Bidder
. i ee reasu Charges ainst | | pending minor mineral |
g F z}mllar?r \ per Cl.M. - ::10 [ { offered ‘ [
: | No.Date | offered | | | e e e |
'_H_"""'“‘:‘i-ﬁ—_ 1 2 | 3 I a 5 6 | '? 8 -i' 9 [ 10
. . L | . N NS . .
A 136! '?E:l |9.?.‘{14L|3 g%am| 7@ 1_
r\cuwo%u]uq LIECER| ) 1903 2 G N
c 814606 |9 31,7 | ; ;
2 N'SW ﬂ:ﬂﬁM}fzmﬁI et t_g Q.C’ #7"; 03-31!9\__.’_ “bl YG JL_'_‘__L" L |
1L Nydy ‘ |
2. oiesh modopes ol ;"”.i?-. oss - B2 i,geesm/ A A N
.95 7 |, e |
U ehismagenelat 1l mrgn? 1250, y;ﬁa 5 92 ST jos k., L0
Py | .a
cy SUE@J& Mb‘dhb- 15@ n}LZOT ?“(’ » 585073‘5 b GDO'GU/ {5 . Y- '?__[{t ,

A~

Tl;le highest bid by way of tender is knocked duwn in favour of CaLhin -f oA

/0. . MNLxnala

b 22

additional charges of Rs 5 o0 ~ r,'~‘

0

N Ahrcwa qﬂhﬂm:ﬁ&y

f
_H,_,B- (T §
I s

{‘ ¥ Sz gy Revenue Supervisor

-

f/" /'
/

(-z

village... ALK, PS....LA.00
(Rupees 7 pro/F ovlon c-/ gl b rcf»r.e.-::/

D‘st.....@.?f:&fd&:... at

) Only per cubic meter .

e
angl dw!
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(¢ COMPARATIVE STATEMENT OF TENDERS RECEIVED

1. Name of the Sairat Source
2. Case No -

3. Date of Tender
4. Period From

5. Rate of Additional Charge
6. Earnest Monev Rs

|

.
-
.

| Name and address uf the Bidder | A | Applic ] Deposnted Rate of

s %‘n"’r@/)fr@r‘r& Loref Rh o myescl ¢

D.DNo | Anamountof | Affidavitfor | Indenting | Signature | Remarks ]
, ation . vide Addl. Dt Solvency/B.G. | nondues | cuantity of | of Bidder ]
Fee Treasury Charges Against pending minor mineral | !
| Challan . perC.M. EMD | [ | offered .' [
S S _!,_ __ | No.Date | offered ' i . S S | RENSREPL.
12 3 5 a | s 6 | 7 | 8 9 | 10
T T ] |
b fa.ma zqf)arm ;\m}c \Eﬁb] \9’3570 9725 / BELC ) 7 fo. m)/ VS | Sy60 |
B - 5 - YR 3»71 2-2| o RS B S SO—
7 frar 753[1-1 QM&-}Q%‘-{Q E@Stl l C‘)'-'fgu lr,?gg/ | A "»"}r-qq / ’ \}{i | (z___ —
mm{wm}va ,m,a_;m ,@T] ?_L 259 lrs-a:5 /[ ~es Ju. ~-|T—- |
4 (; Yarai 9] ) | |
AkShe«v Jchant / [,5@:] |l p_.,d,} 719/" 222 ga.sz'-. / yes | - A L
| C 'xaﬁﬁ ! 0 I :
~ yrus Aiac{n ﬂ&_s 16 ! |90.60.66P | -~y |
K ..) Bosassa J Qe 1' Mﬂl/ /.z 2.2 / '\fé'.g . . -
The hig:hest bid by way of tender is knocked down in favour of e
s/o. .. : Village PS DG ceronersssmsssssssmsraren B
additional charges of Rs [ Rupees ) Only per cubic meter .
pL% 5 i (4 v' (@«\
1!/ - ' ':{ g _in £ - -‘,
/ er 7 g Revenue Szper\rlmr 7 ;}“‘? ,;ﬂ"'f )’ / ' 1 Tahasi ar, Yo i
s et f." ‘rf'r'; ) 4‘\\ Ttngl Choudwra -
C L e’y A ?7
o
oxe
5
s Q
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COMPARATIVE ST
A
| '- . TEMENT OF TENDERS R ;CELVED
1. Name of the Sairat Source - QJA‘?’T% Lt YAy .({‘n(?/ Ab f"ﬁ"ﬂ?f:rc{ﬂ“

z_ Case Nn -
3, pate of Tender .
4. period From .
5. Rate of Additional Charge :-
6. Earnést Money Rs -
“ame and address of the Bidder | Applic | Deposited | Rateof [ D.DNo Anamountol | Atfdsvitor |indenting | signature WEH‘M- |
:tlon vide Addl. Dt Solvency/B.G. | nondues | quantity of of Bidder |
ee Treasury Charges Against | pending minor mineral
Challan per CM. EMD ! 11 offered {
e No.Date | offered | i L ___:
1 2 L O O |
3 TEasa (o comeml| e BU | e
g D = ,'556 - 6 6-0 ‘5‘
g““f’.’fﬁ?.. Sade> "6@1 a a-0321 ' | o ‘ A Al
- 87804 | r |
[ aﬂ.ﬁ bU ’ Bor §L|L’I o !3156 v - | 4
wf%____b@ G_E.qu.. Cady R FLY-YS B _f.gj i 'i__‘cl"_" _L_[JM}”"'YJ_“I
637808 | 5 0. 670/ ' | - ‘
5.0 632"/ | 76 : =1
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ihe highest bid by way of tender is knocked dOWN ift FAVOUF Of w2220 000 :
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() COMPARATIVE STATEMENT OF TENDERS RiCEIVED
1. Name ofthe Sairat Source :- fyace fe eyt Lond Ahck miel©

2. CaseNo 43 /R" 2
3. Date of Tender - al-< al
4. Period From LY g] €
5. Rate of Additional Charge :- La! f
6. Earnest Mo‘ney Rs ~{ 9298 { B
.Nameandaddr!ssofthe e Bidder | Applic | Deposited |Rateof | D.DNo | Anamountof | AMidavitfor | indenting | Signature | Remarks
\ : | ation | vide Addl, Dt Solvency/B.G. | nondues  quantityof | of Bidder
. Fee lTreasury Charges Against pending | minor mineral |
_, L Challan | percm. | EMD ' offered ‘.
'-‘ R i | No.Date offered I o '_ — A - i
| 1 | 2 | 3 4 5 6 | 7 ’ 8 9 0
1 o Persay| e, SSAIR : . |
E. Dwd;n_nc m_Qal,ns ¢ \ HEd | 16 2/ o g_rcj.§pjfar@f__*ya s |5 QM
L_._ e e e e | 93:_ )’ }’ ' . Klas = S
D'SC \ - voa?ﬁd =3 A —.U lr ™ . -~ e
7\th“ﬂ%m3,ﬁlm@t\la | 860 T 762850 s A o~
| | |
- ] ‘ I |
= _..__—T_“ _‘l__ = - . - _il - - ;
‘ o \ | |
- — — ‘. 4 — ' - o e e - - - I.. - — 1 — -
| . I | | | |
I NN S S | 1 2 1 | |
The hishegst b'uj by way of ten ris knocked down in favour of Sackn Sek oV -
Sfo. .. AUz sred ... ’:‘“ 2 Village... AV QLT . PS.lof2.579. G, . Dist... 2 0LL....
P additional charges of Rs ! rg-j (Rupees 7 sqo-/A rdfo (/"‘*';S'{f A,_g ,_,/ } Onlly per cubic meter .
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‘ ANNEXURE-2
F&a (&)

Intimation 1o Successful Bidder
[See rule 10(11), 16(9). 27(6)|

Letter No......... IAA. I)alcd...".?.t./.’,»./‘w
From
Sri Ajaya Kumar Mallik, OAS
Tahasildar & Exccutive Magistrate,
1 n:
Sri Sachin Kumar Sahog
S/o-Nirmala Kumar Sahoo
At-Naranapur,Ps-Baranga, Dist-Cuttack
Sub; Intimation to successful bidder.
Sir/Madam. '

This is to intimate that you have been provisionally selected as the successful bidder for the
prospecting license ~cum- mining lease /mining lease/ quarry lcase (strike off the lease not intended for )
deseribed below, namely:-Birupa River Sand Bhatimunda, In Mouza-Bhatimunda, Khata No-441 Plot No-

1116. Kisam Nadi. Arca Ac.12.34dec(MGQ 5400 CuM) based on your application for the said lease. The

amount of additional charge bid by you and accepted is Rs.2800.00 (Rupees Two Thousand cight
hundred) only per cubic meter,

The mining plan for the said lease has been obtained and the Eunvironment clearance for the
said lease has not been obtained. The tentative selection is subject to the provisions of the OMMC
Rules, 2016 and to the terms and conditions annexed with this letter.

: You are directed to convey your acceptance to the terms and conditions and to deposit an
amount of Rs.3817975.00 (Rupees Thirty eight lakhs seventeen thousand nine hundred seventy fivejonly
afier deduct of the DD submitted by you as prescribed under OMMC Rules -2016.27(7) & (9) towards
EMD. Proof or deposit of the aforesaid amount along with acceptance should reach the undersigned
wilhin fifteen days of the date of issue of this letter failing which this intimation shall stand automatically
revoked without any further notice and the earnest money shall stand forfeited.

- Further you are directed to submit an affidavit duly executed before the Executive Magistrate to
the effect that this solvency certificate submitted for this source has not been used in any other sairat
sources throughout the state.

- You are also directed to execute deed in respect
tease/quarry lease(strike
specified in sub-rule (1)

of the prospecting license —cum-mining lease/mining
-off whichever is not applicable) for the aforesaid area within the period
of rule 43 of the Odisha Minor Mineral Concession Rules, 2016.

Your’s faithfully
07

Tahasildar, 1gw¥ﬂar

- (Competent’Authority
Memo No.. 2 2.Y......... dtd..‘;)...‘q/_jja_(" nt'Authority)

Copy submitted to Collector and District Magistrate, Cuttack for kind information and necessary
action,

Qe
Tahasildar,T Ehoudw;
Memo No...a 27C.......did... A S 3/2[ s o —

Copy submitted to Sub-Collector and Sub-Divisional Cuttack for kind information
-action.

2.0

( Tahasildar, Tangi (" m

and necessary (@M]

w@
: i

0"0. US[)UU W gewu Ul
Cuttack Circle, Cultack
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